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Damodar Valley Corporation

4782. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Damodar Valley Corpo-
ration has proper rules of staff and recruit-
ment for jobs carrying more than Rs.500/--
p. m. and for purchase of contracts and
sales; and

(b) if so, what are those rules and if
there are no rules, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The following Service Regulations
deal with staff recruitment :--

Regulation No. 9.-Recruitment to the
services of the Corporation shall be
made by :

(a) direct appointment, or

(b) promotion of persons already in
the service of the Corporation, or

(c) borrowing from Governments.
Regulation No, 10.—

(1) Appointments to posts in Class ITI
Service may be made by the Head
of the Office concerned.

(2) Subject to any directions issued by
the Corporation, appointments to
posts in other Services may be
made by the Corporation on the
recommendation of a Selection
Board constituted under clause (i)
or as the case may be. clause (ii)
of sub-regulation (3).

(3) The Corporation shall constitute--

(i) in the case of Class I posts, a
Selection Board consisting of
the General Manager or the
Deputy General Manager, the
Director of Personnel or the
Joint Director of Personnel
and the Head of the depart-
ment concerned or his repre-
sentative.

Provided that where the appointt
ments are to be made to posts, the
maximum scale of pay of which
exceeds Rs. 1,000 per mensem,
Selection Board shall also consist
of the Chairman or a Member of
the Corporation; and

(ii) In the case of all Class III
posts, except those which are
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filled after practical test, a
Selection Board consisting of
the Deputy Secretary, the
Director or Joint Director or
Deputy Director of Personnel
and thc Head of the Depart-
ment concerned or his repre-
sentative.

(4) The Selection Board may call for
the services of experts from within
or outside the Corporation for
advice on any particular appoint-
ment.

The Damodar Valley Corpora-
tion have laid down procedure
relating to purchasc of stores under
which Field officers may make
dircct purchase of stores otherwise
than from the local market within
their financial powers subject to
the following conditions :--

(i) Purchases should be made
only when they are urgently
required and the time-factor
does not admit of indents be-
ing placed on the Controller
of Purchase and Stores.

Purchase of C:lcutta should
be made on the basis of
competitive quotations from
firms to be indicated by the
Controller of Purchase and
Stores.

(i)

(iii) The reasons for purchases
otherwisc than through the
Contoller of Purchase and
Stores indicating the urgency

should be placed on record

and indicated on the bills
presented to the Accounts
Department.

The Corporation have devised standard
agreement forms for the supply of power
and industrial water.
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